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[The Deputy Chairman]
4.P.M.

I have to inform Members that under rule
186(2) of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, the
Chairman has allotted time for the
completion of all stages involved in the
consideration and return of the following
Bills by the Rajya Sabha, including the
consideration and passing of amendments, if
any, to the Bills:

(i) The Legal Tender (Inscribed Notes)
Bill, 1964—one hour.

(ii)) The Appropriation (No. 5) Bill,
1964—One hour and 30 minutes.

(iii).The High Court  Judges
(Conditions of  Service
Amendment Bill, 1964—Ong
hour.

Now, the Legal Tender (Inscribed Notes)
Bill, 1964.

SHEl BHUPESH GUPTA (West Bengal):
It was read out already.

THE DEPUTY CHAIRMAN: Was it?
Anyway I have informed you of the time
granted.

SHRI LOKANATH MISRA (Orissa): Is
the Appropriation Bill allotted only one hour
and a half?

THE DEPUTY CHAIRMAN: One and a
half hours. The Legal Tender Bill.

THE LEGAL TENDER (INSCRIBED
NOTES) BILL, 1964

THE MINISTER oF PLANNING (SHRI B.
R. BHAGAT): Madam Deputy Chairman, I
move:

"That the Bill to restrict the nego-
tiability of currency and other notes
inscribed with messages of a political
character, as passed by the Lok Sabha, be
taken into consideration."

[ RAJYA SABHA ]
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The object of this measure is simple and
non-controversial.  The Lega  Tender
(Inscribed Notes) Ordinance 1942, provides
that the currency note; of the Government of
India, the Bank Notes issued by the Reserve
Bank of India, and the Government of India
one Rupee Notes, which bear inscribed on
them any words, representations or messages
of a political character, shall not be legal
tender, and that the Reserve Bank of India
shall not be under any legal obligation to
accept or exchange any such note. With a
view to avoiding hardship to any innocent
holders of any such notes, however, the
Reserve Bank of India has been given the
discretion to refund, as of grace, the whole or
part of the value of any such note.

The Ordinance, as it stands at present, applies
only to those territories which, prior to the
reorganisation of States, comprised Part 'A' and
Part 'G' States. This was because the Ordinance,
as promulgated in 1942, was applicable to the
whole of what was then British India, and did
not cover those Indian States which later on
merged with independent India as Part 'B' States.
The justification for excluding the former Indian
States from the jurisdiction of the Ordinance
was probably because some of them had their
own currency. Such justification does not exist
any longer with the federal financial integration
of all the former Indian States and their final
integration with the Indian Union. Currency and
Bank Notes are now issued in the whole of the
Indian Union by the Government of India under
the authority of the Currency Ordinance, 1940,
and by the Reserve Bank of India under the
provisions of the Reserve Bank of India Act,
1934. It is therefore necessary to make the
provisions of the Legal Tender (Inscribed Notes)
Ordinance, 1942, uniformly applicable to all
parts of the Indian Union including the former
Part 'B' States as well as the terri-,' tories which
have recently merged with the Indian Union.
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under the proviso to section i ot the
Ordinance, the Reserve Bank of India is
empowered to refund the whole or part of the
value of such notes tendered to them, as a
matter of grace. The words "in its discretion"
in that proviso, however, are likely to impart
an idea of judicial exercise of this power by
the Bank, thereby detracting from the effect
of the words "as of grace" in the proviso.
These offending words have accordingly

been omitted in the corresponding proviso in
the Bill.

The Legal Tender (Inscribed Notes)
Ordinance, 1942, promulgated during the
emergency caused by World War II, although
at that time was meant as a temporary
measure, is still in force by virtue of section
1(3) of the India and Burma (Emergency
Provisions) Act, 1940. Although the practice
of inscribing political slogans on currency
notes is neither widespread nor frequent, it is
likely that the practice might recur from time
to time, and it is therefore necessary that the
provisions of the Ordinance should be re-
tained on a permanent basis on the statute
book of the country. It is therefore proposed
that they should be re-enacted in an Act of
Parliament and the Ordinance repealed.

The provisions of the Bill, as: I said, are
non-controversial and I trust, Madam, that
the House will not have any difficulty in
accepting this Bill. With these words I move.

The question was proposed.
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SHRI A. D. MANI (Madhya Pradesh) :
Madam Deputy Chairman, the Bill which is
under discussion in this House now is the
offshoot of the attempt of the D. M. K. Party
in Madras and its supporters to inscribe
political slogans on currency notes. When
such currency notes were circulated in the
State of Madras, I had brought the matter to
the notice of this House in the form of a
starred question and during the interpellations
on that question I had suggested that the Gov-
ernment should prohibit such a practice by
statute.

I am glad, therefore, that the Government
have taken steps in the matter by
promulgating an Ordinance which this Bill
now seeks to replace. But in this connection, it
is necessary to bear in mind that the
Government should not give room to any one
to bring the accusation against it that it seeks
to use the currency for purposes of political
propaganda. I am one of those who yield to
none in their admiration for Jawaharlal Nehru.
I regard him as one of the greatest men of this
century and perhaps when the history of these
times comes to be written, he will be recorded
as the architect of modern democratic India.
But whatever be my admiration for Pandit
Jawaharlal Nehru, I think it is improper for
the Government to allow his effigy to be
stamped on coins as long as Jawaharlalji was
associated with a particular party and that
particular party happens to be the party in
power at the present time. It is necessary,
therefore, that Government should take
occasion to review that decision. If it is not
possible, 1 think it is only proper for
Government to see that the first coin which
has an effigy is the one which bears the effigy
of Mahatma Gandhi who will live longer in
the history of this country than any other
person. And if that is done, it may be
necessary also to stamp the effigies of the late
Subhas Chandra Bose and other leaders.
Otherwise the Government will open itself to
the accusation that they are picking out only
certain leaders. They should also honour the

[ RAJYA SABHA]
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memory of the late Subhas Chandra Bose.
Therefore, I hope the Government will make
their intention quite clear that it is not their
purpose to make use of these coins for the
purpose of political propaganda.

I would like to add that if anything should
be stamped on the rupee coin or on rupee
notes, it should be the kisan of India because
the kisan represents the soul of this country,
and not that of any other person.

Already the Government have taken
suitable steps to commemorate the memory of
Jawaharlal Nehru. When a very extensive
mansion—I believe the mansion has got 44
acres of land— has been given to the purpose
of commemorating his memory, when the
public are contributing a very big, a very
substantial sum, for raising a memorial in his
honour, I see no reason why the Government
should come forward with the proposition that
they should have the rupee note or coin with
the effigy of Jawaharlal Nehru. I hope the
Government will take note of the feelings
expressed in this House and when the
Minister replies to the debate, I would like to
have an assurance from him that he would
consider the question of bringing out the first
rupee coin or the first rupee note with the
effigy of Mahatma Gandhi stamped on it. It is
the barest duty that we have got to render to
the memory of the Father of the Nation.

With these words, I support this Bill.

SHrI BHUPESH GUPTA (West Bengal) :
Why Mahatma Gandhi?

SHRI A. D. MANI: I would rather like
Mahatma Gandhi's effigy on the rupee for all
time, because he represents the spirit and soul
of India and not that of any political leader or
political party.

SHRI B. R. BHAGAT: One clarification,
Madam. This debate has turned into a field
which has no relevance to-
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this Bill because this Bill refers to the rupee
notes.

THE DEPUTY CHAIRMAN: Anyway, Mr.
Ghani will make his relevanl remarks.

SHRI B. R. BHAGAT: It is in connection
with the using of slogans inscribed on the
notes.

AN Hon. MEMBER: Maybe but then you
are using this for purposes of political
propaganda.

SHRi AKBAR ALl KHAN (Andhra
Pradesh): No, it is not.
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+( 1 Hindi transliteration.
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SHRI LOKANATH MISRA (Orissa):
Madam Deputy Chairman, while discussing
this Bill we have to go to the root of the
problem. Why has this Bill been brought
forward? This, I am told, has been brought
forward because the DMK people and their
supporters in Madras used these one rupee
legal tender notes as a means of their own
propaganda. That was necessary, Madam,
because they came to know that the ruling
party was using money to induce the voters to
vote for them. Naturally, in their own turn, in
order to propagate their own ideals, propagate
their own election slogans they used these
notes distributed by the ruling party. So, it
was a case of tit for tat and probably that was
an ideal tit for tat.

SHRI V. C. KESAVA RAO (Andhra
Pradesh): I think the hon. Member is wrong.
The DMK distributed the notes with its own
slogans stamped on them.

SHRI LOKANATH MISRA: If they had
published these notes, there was sufficient
legislative power to curb. If the hon. Member
knows about this, he should also know that
there is enough legislation in the country to
curb a forgery or the issue of a forged note.
He contradicts himself while saying that they
printed these notes. They did not print these
notes which were printed by the Reserve Bank
of India but which were distributed by the
ruling party for the purpose of inducing the
voters to vote in its favour. Naturally,
advantage was taken of this by the DMK who
stamped them in its favour. So, the root of the
corruption is traced to the door of the
Congress Party, not to the door of the DMK.
Now, Madam, a controversy has been raised
inthe House regarding the
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desire, the over-anxiety, ot the ruling party to
bring forward a new coin with the image of
the late Pandit Jawaharlal Nehru on it. It is
noth ng separate from this. Both these have to
be taken together. If the ruling party is trying
to justify the stand, the leader of a political
party, howsoever great he may be—we have
all respect for him; there is no doubt about
it— cannot be brought into the currency. It is
only the Head of a State who ean be brought
in like that. I have never seen anywhere in the
world a case where the Head of the
Government or the Prime Minister has been
brought into the currency. It is something uni-
que in India. I think in their over-
enthusiasm—I do not know the source from
which this suggestion has emanated ....

SHRI AKBAR ALI KHAN: As you are
speaking I dare not interrupt. But don't you
think that he was the greatest national leader
after Gandhiji who kept the country united.

LOKANATH MISRA: 1
absolutely no doubt about it. My friend, Mr.

SHRI have
Akbar Ali Khan, while interrupting brought in
the name of Mahatma Gandhi but did the
ruling party forget all the time Mahatma
Gandhi? As he says Pandit Nehru was next to
Mahatma Gandhi. Why did not the ruling
party think of bringing Mahatma Gandhi's
effigy in the currency? I would have been the
happiest if he had been brought in because he
was above all politics.
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THE DEPUTY CHAIRMAN: Mr. Misra,
please carry on and finish.

SHRI LOKANATH MISRA: Any national
leader who is acceptable to all the parties like
Mahatma Gandhi or Netaji Subhash Chandra
Bose could easily be brought into the
currency but not a gentleman howsoever
great he may be, as I said, who headed the
Government of a particular party for the last
17 years. Therefore I have my objection to it.
And if the ruling party is thinking of bringing
his effigy into the coin then I do not And any
objection in anybody stamping anything on
the notes.

SHRII. K. GUJIRAL (Delhi): Madam, I had
no intention of intervening in this debate and
taking up your time but unfortunately the
trend of two or three speeches has been such
that it calls for attention from some other
elements in the House who are thinking
sanely on this point. It is very unfortunate that
on a Bill which should not have raised any
controversy this issue has been raised, and

SHrRI B. R. BHAGAT: And the Bill does
not deal with it.

SHRII. K. GUJRAL: Yes, the Bill does not
deal with it. The name of Pandit Jawaharlal
Nehru has been brought in by those friends
who till yesterday were trying to vie with
each other in paying tributes to him and were
trying to tell us that they loved him, trying to
tell us that" they thought of him as the
greatest Indian leader that this nation has ever
produced, but in a way they stand unmasked
today. We see them in their true colours with
their true voices be-

*j-[ ] Hindi transliteration.
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LShri I. K. Gujral] cause this shows that all
that we have been hearing from them for the
last four months was all pretension. It was an
effort to deceive the nation because it was
understood by the three or four sections which
have spoken today that if they did not get up
and pay compliments to Pandit Nehru the
nation would not let them live. Because of
their utterances today we can understand they
pretended that he was their favourite, they all
loved Nehru and that . .(Interruptions.)

SHRI A. D. MANI On a point of order,
Madam. He is accusing the Members who
spoke on this subject of pretence. We never
had any pretence. When a person dies it is
conventional that we pay tribute to his
memory. There is no question of any
pretension.

SHrr I. K. GUJRAL: A friend here while
speaking—Madam, you will remember and
Mr. Mani will remember —just now tried to
liken Pandit Nehru with Stalin and he also
forecast that the memory of Pandit Nehru will
be erased like the memory of the Mughals. I
think every Indian's head would hang in
shame when tomorrow he will read this in
newspapers if the newspapers report this. We
are today forgetting that Pandit Nehru was not
only the Prime Minister of this country but he
was one who played a very great role in
bringing freedom to this country and after
winning freedom of this country he not only
consolidated the freedom, not only unified
this nation, but he also brought to us this
forum of democracy where we have the
courage to get up and even talk against him.
He brought to us that secularism which makes
us all, irrespective of whatever section we
come from, to talk about him in a language
which, I feel, is derogatory to the status of this
House.

We know, Madam, about those who arp
talkine of Gandhiii todav and try-
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ing to remind us of Gandhiji that at the time
of his death their association with him wa, of
a different type. We have heard them making
similar remarks about him. It is not old in our
memory when our friends stood there and
talked about Gandhiji in almost the same
language which they are trying to use about
Jawaharlal Nehru today. Madam, I never
imagined that four months after his death
there will be some people in this House and in
this country who will not have so much self-
respect as to get up and talk in this language
about that leader of whom we feel proud not
only in this country but all over the world.
Today, Madam, it is a shame for us that there
should be some one amongst us who should
this occasion and tell us that commemoration
of Nehru's memory is furthering a political
party's cause. (Interruptions).

SHRI LOKANATH MISRA:  What else
is it?

SHRI I. K. GUJRAL: During the last session
when these friends swore by him and paid
homage to his memory I thought that in his
death we had forgotten all controversy when he
was unanimously acclaimed as the national
hero. And national hero he was. And if today
we want to commemorate his memory in the
form of putting his effigy on a coin or
elsewhere it is to inspire those generations who
are to follow us; those generations will re-
member that in our lifetime we produced a man
of whom not only India but the whole world
was proud because he showed a new way of
life, a new way for the common man to live in
freedom and to keep his head high, a new way
to the world to preserve peace and if there is
anybody who feels agitated by these and who
thinks that the Congress Party is so narrow-
mind-. ed as to think that by putting the effigy
of Nehru on the coin the Congress Party can
win or lose elections, then he does not know
the politics of thi; country.  He does not
understand
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that the roots of the Congress are very much
deeper. 1 know that these friends who are
challenging us today will fight the elections two
year? hence. We will accept their challenge in
two year's time when the challenge comes. We
have accepted the challenge in the past not
once, not twice but three i times and you know
from their num- I bers here what place they
have in the hearts of the people of the country
and the place that this party has in the hearts of
the people of the country is because of the
prgress made, because of faith in socialism,
because of secularism, because of democracy,
because of the unity of the nation, because of
the principles that we stand for. Those who try
today to run down Pandit Nehru and try to find
faults with us do not look at their own houses
and I will not try to divert the attention of the
House to these matters at all.

[28 SEP.

I will only say this. Madam, in all
solemnity, in all seriousness, let us bow our
heads in shame that there are some amongst
us who choose this opportunity to run down
the great man of whom we are all proud and
who shall always live in our hearts and
inspire the nation.

Suri D. P. KARMARKAR (Mysore):
Madam Deputy Chairman, like the
carlier speaker over there, I am provoked to
say a few words about seme-thing that was
sought to be brought into the discussion of
this Bill but which is really extraneous
for the purpose of the Bill and which
certainly cannot be allowed to pass unnoticed.
If for a moment those friends who made—
if I may say so with your permission—
those ungracious remarks about the
subject of the proposal, namely, our late
revered  leader will ponder—I will detach
myself for the moment from the fact that I
have always been all these twelve years on
this side of the House—I would say
without offending them that they were i
extremely uncharitable, unconsciously
uncharitable, I should say, in
enthusiasm to support what

their j
they '
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thought was their own cause. I would beg of
them to forget for a moment that he belonged
to us and for a moment pause on what they
have said. What is the proposal? The proposal
is to put on one rupee coins something that is
in a sense fleeting and ephemeral, the portrait,
which is bound to be in the hearts of our
countrymen, whether they belong to the
Congress Party, the Communist Party.
Socialist Party or any other Party for a long,
long time to come. I have absolutely no doubt
about that.

3398

I have had naturally the privilege of
scanning very carefully the tributes that were
paid to the memory of our departed leader. I
thought in my mind that the best tribute, in a
sense the best-worded, if I may say so, was
the one that came from the President of the
United States of America. The other one
perhaps a little more touching came from
Premier Khrushchev. And if I remember
aright, of all the literature that I have had the
privilege—and it has been so extensive—to
read about the life of our great departed
leader—I would beseech them to read it if
they have not read it— the best possible
appreciation in recorded literature if I may say
so without fear of contradiction, was from the
pen of our colleague, Prof. Hiren Mukerjee,
so many times opposed to him in his ideology
and other activities. It appeared in "The
[ustrated Weekly of India". Now, we are told
that he belonged to a Party. There is no doubt
about it that he belonged to a Party. He said
he was proud to belong to the Congress Party
because that Party brought freedom to India,
that Party brought what you call the dream to
fulfilment, fulfilment of socialist democracy
in India.

Ultimately, when we come to the essence of
things, our friends really should be thankful
that he belonged to a political Party. They
might shout from housetops: "Well Pandit
Jawahar-lal Nehru belonged to a Party and his
views are partisan views and so the people
should not accept them." They
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[Shri D. P. Karmarkar.] should try their best
to throw out, if they like, the Party that calls
itself as the Indian National Congress. But it is
one thing to say that and another thing to
remember that ultimately what we are
enshrining in the coin is not a political party.
Political party is too small a thing as compared
to what is inside, what is behind that in-
scription. Are m, friends opposite opposed to
that also, the portrait on the coin? The first
idea that will spring to the mind of everyone
without exception whatever is not going to be
that he belonged to the Indian National
Congress or he belonged to a political party or
he belonged to the present time. It will bring
to our memory, to the minds of our children,
to everyone who handles the coin, first and
foremost the idea which he himself some years
ago said, He did not say: "I would like to be
remembered as the leader of the Indian
National Congress". He did not say: "I would
like to be remembered as the man who fought
for the freedom of India". He did not say: "I
should be remembered as the man who fought
for the country". He did not say: "I should be
remembered for my versatility". He did not
say: "I should be remembered for my
contribution to the international cause". He did
not say: "I should be remembered for my
scholarship or for anything else". He did not
say: "I should be remembered for my per-
sonality". He said all that he would like to be
remembered was for this: "I am content if
posterity says of me, 'Here was a man who
loved India and her people, Congress,
Communist, everyone alike. All the 43 crores
of Indians, my countrymen, I love, and here
was a man who received the unstinted
affection of my countrymen". That is all that
he wanted to be inscribed.

Now, that is precisely the image that we
want to bring forward and I am quite sure in
my mind that it will be healthy for our friends
opposite, every day, morning, noon and
evening,
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to remember the one man who was pure in his
mind, who was charitable in combat and of all
people who was a lover of freedom not only
for India but a lover of freedom for the world.
Ultimately to those of our friends who have
been here for some ftme and who have had
opportunities of either watching or knowing
about how political parties function—I do not
make any exception whatever—I say this. If
my friends will believe, I do not speak as a
partisan. I speak as a humble student who has
had opportunities of seeing and hearing things
about parliamentary life. I have yet to see
before my mind's eye another political leader
who was as charitable to his opponents as
Jawaharlal NBhru was.

He was a gentleman par excellence. 1 wish
my friends, those of us who were present on
that day, on the last day of that Session, would
remember it. It is a thing which I can never
forget, which I can never erase from my
mind's eye. Those of you who were here in the
House would doubtless take it as a precious
possession of their life. He was there and he
was replying. He knew that the proper
courtesy for a Minister replying to a question
was to rise and reply. Even if one was on the
deathbed, he should rise and reply. He made
an effort to rise. He rose once, he rose twice.
There were numerous supplementaries. He
never worried about it. He never showed
impatience. When my friend, Mr. Bhargava,
suggested from there: Let the Prime Minister
sit and reply, he said in a low tone. There are
courtesies to the House. I would like to have
another example of any political leader in the
whole country, when he was almost in his last
days, when he could not rise and sit, who
would have said: "Well, there are courtesies,
there are proprieties to the House" as a demo-
crat. (Interruption) 1 wish my friend listened
to me a little quietly and pondered over
whatever he said. I know that some people are
proof against all feelings. It is not a ques-
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tion that Pandit Jawaharlal Nehru was a
partisan. "He has really been Pandit
Jawaharlal Nehru, the man who fought
during the whole of his lifetime, till the
last day of his life. I have known
Members of Parliament of India and have
watched the faces of people on this side. I
have watched the faces of Communist
Members. I have watched the faces of
Opposition Parties. There was not one
face which was not sad on that day. Let us
remember that. Why was it? Did they go
to his house or the cremation ground?
Why was it that Members rose in this
House? One of the best speeches that I
had heard in my life was from one of the
Opposition leaders, Mr. Vajpayee, one of
the most eloquent, directly from the heart.
Did he pay that tribute as a political
leader? Today the coin may be ours, may
be the coin of the Government that i| there
today. If our friends there wait, tomorrow
it will be their coin and they can adopt it
without any difficulty. In fact, if there is
any personality which they can adopt for
their own purposes, a real democrat, it is
his. I have seen something of this.

When there was a fear of a general
strike some three or four years; back, the
Government had resolved, that some
concessions should be made. Some of his
colleagues in the Cabinet said: "Well, if
we announce it now, it will strengthen
your opponents". He said: "Damn those
things. If I am to do justice, I must do it
now." He was not a small man. He is
going to live not only in this century but
for centuries to come, if our countrymen
are true to him. He is one of those persons
who will go down in history, as in the
case of Abraham Lincoln, who was shot
down from the gallery by someone. As
they say in Galsworthy's drama, well, here
is a man who died, but he has earned
immortality. Whatever ou, friends might
say, I am quite sure in my mind that in
their heart of hearts they cannot but
honour Pandit Jawaharlal Nehru. They
cannol but worship that man. Ultimately
parties

730 RS—10.
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come and parties go. The Congress of
today which calls itself progressive may
be a back number tomorrow. These are
like the tides. We children playing in the
tide always have a personal view. But
sometimes at least we must rise above
parties. The Congressman must rise
above the Party. Therefore, he should
remember Jawaharlal Nehru as a man
whom we honour, who inspired him in
his life, who inspired our countrymen for
generations together. His philosophy, like
that of Buddha's philosophy, is for all
time. It holds good today. It will hold
good tomorrow. It will hold good for all
time to come, because it is a philosophy
like the following: —

That is how it strikes my mind. I do not
want to indulge in any polemics. I do not
say any harsh words of my friends
outside. People in Parliament are free to
say what is reasonable, are free to say
what is unreasonable. It is parliamentary
prerogative, it is democracy. I do not
blame them. I do not blame them if for a
moment they look upon this issue as a
party issue. People are not going to say
that for the next elections m 1967 this
rupee  should become current and
therefore it is on this the election: is going
to be held. It is nothing Tike that. People
are not going to be influenced by it. I am
quite sure in my mind that if the late
President for whose image I have no
objection, if his spirit is anywhere near, it
would commend that far earlier than many
of us, let Jawaharlal Nehru be on the
rupee, be on the exercise book, be in your
heart because that way the future India
will be inspired.

Madam Deputy Chairman, I really did
not want to enter into any controversy.
This is something beyond controversy.
This is something which a man ha; to
feel, and all my humble request—it is not
an emphatic or assertive request, it is not
an offensive request—my humble request
to my friends would be to separate.
Jawaharlal the  permanent  from
Jawaharlal
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[Shri D. P. Karmarkar.] the evanescent, the because ultimately it is the human heart that it
Congressman, to separate Jawaharlal the force has appealed to I think there is nothing wrong in

which has directed the constructive forces not jt.

only in this country but in the whole world and
alway, imagine that what will be enshrined in
the coin is the . Jawaharlal of eternity. Gautama
Buddha had an evanescent face. Ultimately
history has recorded that what he died of was
some rotten piece of flesh. We do not
remember that. We remember Gautama
Buddha's humility and for us Gautama
Bunddha is the humane man. He is the man
who tried for the deliverance of mankind.
When we put it on the coin or the postage
stamp, let us remember that ultimately we are
doing something—we cannot show that we are
putting it in our heart—which is a humble
symbol of something which is the innermost
feeling, I am quite sure, the innermost feeling
of every one of my friends there. I am not so
blind as to say that they do not appreciate that.
If all their anxiety was that political capital
should not be made of a coin, I am quite sure in
my mind that they are right. Political capital
should not be made of a coin. It cannot be
made. All that is meant is that it is a nation's
homage to someone to whom it is paying that.

Madam, one more word. I entirely reiterate
what my friend has said that it will be very
difficult for us to find any other country on
the face of the world where, if they had such a
man, anyone would have had the heart to say
that this is party matter, that this is politics,
this putting it on the coin. I am quite sure in
my mind that the future generations will
preserve this rupee as a souvenir, for
generations together, and I am also quite sure
in my mind that if the friends who object to it
are to consult their children about it and say:
"Well, boys, here are the Congress people
who want to put this image on the coin; is it
right or wrong?", I am prepared to take any
bet whatever that the children will say: "Well,
Daddy, they have done the

I hope I have not spoken anything
provocative. My friend over there is anxious
to rise. If I have hurt him in any manner, I beg
his pardon. I did not mean to hurt. All that I
want to plead with him is to think about the
matter, to forget in such matters that one is a
partisan or that it is a party matter. Thank
you.

THE MINISTER of FINANCE (SHr1 T. T.
KRISHNAMACHART) J Madam, I do not think I
will spoil the effect of a good speech by
making another. There is one explanation that
I owe to the House, perhaps even to the other
also, in connection with the efforts to com-
memorate in a very small way the memory of
a man who lived for his country.

Madam, I initiated the idea. It is entirely my
fault. But when I did so —I wish hon.
Members will agree with me and will not
doubt my bone fides— 1 did not think that I
was trying to do anything for the Congress
Party. I thought that everybody i, the country
felt the same way as I did about Jawaharlal
Nehru. It is the little that we could do for him.
For our own satisfaction we put his image in a
place where perhaps for years to come it will
be staying. I can assure the hon. Members that
I never thought of being a Congressman,
never thought of gaining any credit for the
party. In fact as my colleague, Mr. Karmarkar,
mentioned, one of the best speeches, probably
the best speech, in the other House made after
Jawaharlal Nehru passed away was by Mr.
Hiren Muker-jee and I am glad to hear that the
best speech that was made here was by Mr.
Vajpayee—not members of the party but
people belonging to the public, who were able
to assess at any rate in a moment of grave
crisis Jawaharlal Nehru at his true worth. Of
course I do not want to hide the fact that to
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many of us Jawaharlal was part of our life. We
are here because of him, and we continue here
because we feel that he has commanded us to
slay. But none the less we do not want to capi-
talise on his memory. I do not think I would
ever go and address any political platform and
say: "We are the children, the political
children of Jawaharlal, therefore you must sup
port us". No. Jawaharlal's name cannot be
used for sordid purpose because Jawaharlal
has passed from being Prime Minister of India
into immortality. In fact when [ was in
London recently, Madam, in the luncheon
I

[ 28 SEP.

was sitting near Lord Attlee. He 5 p.M.
told me—and he is a man who

genuinely feels for India and he knew
Jawaharlal—the most :mpres-sive ceremony
that he had evar seen in his life—he could not
attend but he had the picture of it, as his wife
died eon that day—was the ceremony held in
Albert Hall when more than six thousand
people, people who ruled over us, people who
have oppressed us, just mourned for the death
of a man who they thought wa a citizen of the
world. We would be failing in our duty to our
country if we did not honour the citizen of the
world, not a citizen of India. I had been the
perpetrator or the originator of this crime. If it
is a crime, I would like to assure the House
that I had no intention of using the name of
Jawaharlal, using the coin in which
Jawaharlal's effigy is there for any purpose of
the party. I hope hon. Members would accept
this assurance.

SHRI LOKANATH MISRA: But the
country has the highest respect for Mahatma
Gandhi as well. Is he going to put his effigy
also on the coins?

Surt T. T. KRISHNAMACHARI: The
world has seen many prophets, many great
men. It is wrong to compare one with the
other. Each one is great in his own way, and
Jawaharlal is great in his own way. There is
Jesus the Nazareen, thereis  Christ,
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ther, is Buddha; there is Krishna; there i
Rama; there i, Mahatma Gandhi. But
Jawaharlal belonged to the earth. He was of
the earth and earthy, and that is why we loved
him all the more.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to restrict the negotiability
of currency and other notes inscribed with
messages of a political character, as passed
by the Lok Sabha, be taken into
consideration."

Th, motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI B. R. BHAGAT: Madam, I move:

'That the Bill be returned." The

question was proposed.
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SHRI P. N. SAPRU: Madam, I am

very sorry that this Bill has raised an

unseemly  controversy. For that un
seemly  controversy, the  Opposition
must bear complete responsibility. And

I am sorry that a man of the stature
of Mr. Mani should have raised that
controversy. Pandit Jawaharlal
Nehru .

SHri AKBAR ALI KHAN:
expected it from Mr. Mani.

I never

SHRI P. N. SAPRU: . . . was one of the
greatest statesmen that the world has seen.
And the British newspaper 'The Guardian'
described him: "A great man of the age passes
away." Eloquent tributes were paid to him by
other countries. We know that there is a
distinction between the Prime Minister and
the President. We are honouring Jawaharlal
Nehru not as Prime Minister of India but as
the architect of Indian freedom, as the man
who had supplied us with ideals for the future
of this country.

SHRI LOKANATH MISRA: But Mahatma
Gandhi was also great or even greater.

SHRI P. N. SAPRU: Mahatma Gandhi had a
religious mind, Pandit Jawaharlal Nehru had
a secular mind,
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and the greatness of Jawaharlal
(Interruptions).

THE DEPUTY CHAIRMAN: Order, order.
Let him express his opinion.

SHrr P. N. SAPRU: Mahatma Gandhi did
not make the same appeal as Jawaharlal
Nehru did because Jawaharlal Nehru's
greatness lay in the fact that he had a
completely secular mind and his greatness
with his countrymen was not based upon any
appeal to religion. I would therefore say that
Mr. Karmarkar has spoken on behalf of the
party with great ability. We have no desire to
utilise Jawaharlal Nehru's name for base
purposes but we shall not allow Members of
the Opposition to say things which are hurtful
to our sentiments.

3412

THE DEPUTY CHAIRMAN: The question
is;

"That the Bill b, returned."
The motion was adopted.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 11.00 A.M. tomorrow.

The House then adjourned at ten
minutes past five of the clock till
eleven of the clock o, Tuesday, the
29th September 1964.



